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munal Therefore what 18 your definttion of
communalism ? [ do not want to digress fiom
the subject, but I am bemused to hear the need
for constructing a mosgue 1n place of a temple
11 mosque 1s bualt then it will be secular but i
temple 15 built nt wall be communal

During the debate on polygamy Shn
Shahabuddin saxd that Hindus are more
polygamous than Mushms Wihout canng
casts, creed and religion I demand abolition of
the institution of polygamy In this regand a law
should be enacted without taking into account
any casie creed or religion

King Dashrath wastune and again relerred to
in the House One must remember that we
worship Lord Rama and not King Dashrith
King Dashrath had a painful Jdeath because he
had three waves Our ideal 1s 1 ond Rama and
not King Deshrath One ¢an also submit that
even Lord Rama made his wafe sufferalot 1do
agree that Satap sulfered 2 lot in lite but halt ol
her sulferings were shaied by [ ord Rama We
adore Lord Rama because he shared halt of the
sulferings of his wile After banishing his wafe to
forest he never iemamed Thereloie every wife
aspires for a husband like Lonl Rama and
Shiva

[Cnglishf

SHRI SOBHANADRI FSWARA RAO
VADDE Will you yreld tor a minute * Madam
you have nghtly said that Ram had gone to the
forest yust 1o keep up his word to hus tather Your
pariy has given a word to this Parhament to the
Supreme Court and the Governmient that i will
maintanin the satus quo at Ayodhya and you
have demolished the mosjue Do you really
have faith in Ram ? {Interruptioms)

SHRI A CHARLES Are they willing 10
accepl the verdict of the court ? (Interruprions)

MR DLPUTY SPEAKLR You have gol a
very soft womer for women honoutdhle
charles

SHRI A CHARLES lhe leadet ot the
Opposition has more than once sawd that they
do not accept the vendict of the count in respect
of Ayodhya {Interruptions)

MR DLPUTY SPTAKER You continie
your speach
{ranslation]

PROF RITA VFRMA All of us encounter
people 1n our constituencies asking for employ-
ment on the submission that they are very poot
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and have two wives and ten childres I do not
ask about theircaste and religron but simply tell
them that had my husband been having two
wives and ten children he would &lso have been
poor It 18 very simple that in the present times
with two wives and ten children nobody can
be afMluent

DR  LAXMINARAYAN PANDEYA
Mr Deputy Speaker Siur for such an importam
1ssue tinue should be extended at least by an
hour (Interrupnons)

18 00 hrs

SHRI H R BHARDWAJ Mr D:puiy
Speaker Sir this tem c«an continue on the
next occasion

MR DEPUTY SPFAKIR By “ix Oclockh
we wanted to complete it But there are some
more Members who are very inte rested in con
tnbuting to this debate Thercfore we will
extend the time for this et Shrmati R 1a
Verma can continue next time

——

MR DEPUTY SPIAKIR Now we will
tdke up the Supplementary 1is1 ol Busings.
that1s preseutatton of the Ruport of Toint Com
mittee Shn Pawan Kumar B insil

(1802 Hr )

CONSTITUTION (FIGHTIFTI
AMFNDMENT) BITI
AND
REPRESENTATION OF TIHF
PFOPLE (AMFNDMEFNT) BII L

(1) Presentation of the Report of the Jont
Commiltee

SHRI PAWAN KUMAR HANSAI (Chan-
digarh) Mr Deputv Speaker Su I beg to pre
sent the Repont (Hindi and 1 nghish versons) of
the lomt Committee on the Bill further to
amend the Constitution of India vz the Con-
stitution (Eightieth Amendment) Bill 1993 and
the Bull further to amend the Representation of
the Puople Act 1951 vz the Representation of
the People (Amemndment) Bill 1993

[Translanon]

SHRI MADAN LAL KHURANA (South
Delh1) My point of the order 1s that as per the
information available with me only the English
version of the report 15 being presented in the
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House and the copies of the same have not
been circulated to us It 1 likely to create a dil-
ferent impression because n the I nglish ver-
ston of the report they have used word religion
in place of the word Dharm which was used
original notice of amendment What does the
word Dharm stand for 1 Hindv  (Interrup-
nons) In fact Dharm and'Sampraday are two
different things

[nglish]

SHR PAWAN KUMAR BANSAI “ir on
the first point he can cendinly raise a point of
order but on the second pomnt he cannot
elaborate

[Mranslunon)

At this moment the hon Member cannot
define the word Dharm  (fnterrupnions)

SHHRI RAIVIFR SINGH (Aonla) Shn
Khurana 1s still on his point of order and the
hon Deputy Speaker has not yet given his rul-
ing mn this regard lhen why are ou
speaking (Interruprions)

SHRI MADAN LAI KHURANA The word
rehgion has been translated as Dharm n
Hindi in the said Bill where as the words
Dharm and ‘Sampraday have theu diffe-
rent g8 (Interruptions)

DR LAXMINARAYAN PANDLYA You
can speak afier the hon Deputy Speaker has
gven his uling  (Interruptions)

SI{RI PAWAN KUMAR BANSAI Plean
try to understand what | am saying (fncer
riptions)

[Enghsh]

It 15 not a point of order et him refer to the
relevant rule (nterrupnions)

[Mranslanon)

SHRI MADAN LAL KHURANA We have
not received the Hindy version of the report
(Interrupions)

[Frglih]

MR DEPUTY SPLAKLR 1 have recened
authentie copres of Hindi as well as English
[Translanon

DR LAXMINARAYAN PANDLCYA Mr
Deputy Speaker, Sur I am on a point of order

1915 (S4RA4) C omrtunion (Erphneth
Amendment) Bill & Rupresentaton
of the prople (4dmendment) Rill
Such 1tems are taken up in the morming Hasthe
consent been taken for the presentation of the
repont at this late hour (fmterrupnoms)
SHRI PAWAN KI'MAR BANSAL  Panduya
1 had you been aware of all that what has hap-
pened you would not have said it But you are
speaking without getuing the detads venlied
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1806 hrs
(1) Ewdence before the Joini Commitice
[Enghsh|

SHRI PAWAN KUMAR BANSAL (Chan
digarh) 1'beg to lay on the Table the record of
evidence tendered before the Joint Commautiee
on the Bill further to amend the Constitution of
India wz the Constaution (Fightieth Amend-
ment) Bill 1993 and the Bill further to amend
the Representation of the People (Amendment)
Bl 1993

[Transianon)

SHRI AL K ADVANI (Gandhi Nagar)
Mr Deputy Speaker Sir 1 have to make 2-3
points As a matter of fact, | was a member of
the Select commuttee and in that capacty
whatever [ had to say by way of my note of dis-
scnt, [ have done that At this moment the first
thing [ would like to submit 1s that the commut-
tee has been constituted by this House and even
the Chairman of the corumitiee 18 a Member of
this House So I am surpnised to see as to why
the report of this Committee has heen first lasd
in the other House T am just bninging it to the
notice of the Government that 1t 18 not
appropriate

Secondly the Chairman of this Committee
said that he was laying on the table of the 1louse
the copies of English version and Hindi version
ol the report He has also stated that he has
receved the authenuc copies of English and
Hindi verston of the repont I can not unders-
tand this thing because a report when 1t 1s pre
sented, mus be complete which means that o
should contain even notes of dissent It 15 not
ustified to lay a complete Fnglish version of the
report with an imcomplete Hindi version of nt
Did they seek your permussion for it * However
they have just said that the two versions ol the
report were complete They ought to have taken
permission for it and | do know th at the permis-
5100 has been gaiven So I would not speak on ot
However, I would like the Government to make
this important documemt available 1o all the
hon. Member by tonight The copies of the
report have been lard on the table of the Ragya
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Sabha only and now when the hon Members
wanted 10 hawe the copies from the table office
they were 10ld that they did not have the same
and there was only one authentic copy of
the report

Secondly 1 would also like to say that even
the day whether 1t 18 Monday or Tuesday—
should be fixed for the discussion on the report
of the Select Commuttee and the revised Bull
The time for voung should also be fixed, sinve it
s a Constitution Amendment Bill the entire
House should duly informed There are the few
points [ would like to make here

1 would like to know whether it 13 appropridte
10 lay the report of a select comnuttee having the
Members of this House in the other House 1
think the Hon Speaker 18 accountable m this
regard Secondly the C:overnment should have
clanfied that the English vervion was complete
and the Hindi version was incomplete but no
information was provided m this regard Thar-
dly it would be better that the House knows
when the matter will be discussed and when
there will be voting on it (Interrupnons) I have
submitted all that | wanted to even though I
have not sought your permussion for the
same

SHRI PAWAN KUMAR You do not listen
1o me

{English]

About the last point as to when the Tlouse will
take it up for discussion 1t 1s not for me 10 res-

pond to  (Imrerrupnons)
[Translatiun/

The hon Speaker 15 to solve your problem
However 1 may give the reply of you like
. (Imterruptions)

DR LAXMINARAYAN PANDEYA 1have
requested him The hon Deputy Speaker 1s to
pive the ruling, why are you giving the
reply?

{Fnglush)

MR DEPUTY S5PEAKER The report has
been presented in the Rajya Sabha earher
2) English translation 1s exact kindi 1v not
Number three when would be the wvoung
taking place ?

THE MINISTER OF WATER RESOURCES
AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI VIDYAC HARAN
SHUKLA) The notices for presentation were
given simultaneously to both the Houses The
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Constitution (Eightieth

Amendment) Bll & Representanon
of the people (Amendmens) Bull
other House was due 10 nse at 5 pm Therefore
before the nsing of the House the report had to
be presented in the Rajya Sabha The reportwas
scheduled o0 be presented here after the com-
pletion of the Private Members' Bill We did not
want to interfere with the Private Members'
Business Therefore, we are presenting il now
We have mentioned—you were present—it in
the meeting of the Business Advisory Commit-
tee The BAC has decided that this Bull aught be
taken up for discussion and passing on 24th It
has also decided that on the same day when it
starts discussion the voting will take place
Therefore this 1s the schedule Thereafier the
Bill wall be transmitted 10 the Rajya Sabha We
expect that the Budl wall be discussed i the
Rajya Sabha on 25th
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MR DEPUTY SPLAKELR [ hope thut the
report will be circulated among the Members
today

SHRI VIDYACHARAN SHUKLA Yes I
wll be circulated The Hindi and English ver-
sions will be circulated

SHRI LAL K ADVANI Mr Deputy-
Speaker | have addressed my submussions to
you [ know that this was presented in other
House at five of the clock—not merely casually
but 1t was written formally n a circular 1ssued to
all the Members 1 am pointing out that this 18
not proper It 15 the duty of the Minster of
Parliamentary Affairs to ensure that this kind of
impropnety does not take place If they were to
adjourn at five of the clock, you should have
sought pernussion trom the Chair to submat this
report by five of the clock even while the non
official business was going on But the practice
of submitung a report to the other House which
s not m~charge of the Bill—it 1s this House
which 15 1n charge of the Bill—1s basically not
proper This 1s what I am pointing out [ do not
know if any permussion was tsken from the
Chair in this regard

SHRI VIDYACHARAN SHUKLA I have
already gaiven my reasons for this The reasons
can differ The idea about propnety and
impropnety can also differ We thought it wounld
be improper to interrupt the discussion of
P ate Members Business here We could have
presented 1t at four of the clock There was no
problem in doing that. But we did not want to
do it

[Translanon)

SHRILAL K ADVANI The hon memberis
not even aware thst it 18 the very first commiutiee
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of the people (Amendment) Bell
of s kaod m the history of the Parlhiament Hon
Minister of Parliamentary Alfzirs, you please sit
down for a minute you do not have the
reqired mformation. {Interruptions)

Enghsh}

SHRI VIDYACHARAN SHUKLA Let me
complete t This thing had slipped out of my
mind The time given for submutting the Note of
Dissent was Spm

SHRI LAL K. ADVANT It was 4 pm

SHRI VIDYACHARAN SIIUKLA Yes, 1t 15
400 p m I was not present 1n all these meetings
of the Committee Therefore I was speaking
from my memory The Chairman just saud that
the time given was four of the clock. After that,
ceriam preparations had to be made by the Sec-
retanat The other House wasnungatSpm So
we had decided 10 present it there We thought 1t
would be a great impropnety to disrupt the pro-
ceedings of the House 1 would be better to sub-
mit t before the Rajya Sabha But 1t 15 not so
mportant to dusrupt the proceedings going on
and do it like this On a small matter like this
we need not quarrel [ am sorry it does not
reflect on the dignity of this House or that
House We treal both the Houses with equal
dignity 1t 18 very important Theie 1s no duf-
ference But this House had onginated this Bill
This House was in-charge of the Bill It could
have been presented in the House There was no
problem The problem was that the other House
was gomng to nse 1t at five of the clock. bo we
hed to do that

[Mransiation]

SHRI MADAN LAL KHURANA (South
Delhi) Sir 18 the complete Hind) version of the
Report available along with the evidence
(Interruptians)

{Enghsh]

SHRI  VIDYACHARAN SHUKLA
Arrangements have been made by the Sec
retanat for Hindi vermon and the Report will be
availsble very soon (Imterruptions)

[Translation

SHRI RAJVEER SINGH (Aonla) Hindi
version and English version are made avarlgble
shoniltaneoyaly Has the Hindi vermon been
laid on the table of the House ?

20114 LBS/ND/04

Consmnation (Eighneth 302
Amendmaent)} Bill & Representation
of the people (Amendment) Ball
{English]

SHRI VIDYACHARAN SHUKLA 1 do not
understand Khursnap's point in asking the
Hind1 vertion of the Report of the Joint Select
Committee They have given voluminous Notes
of Dusent They have to be translated It would
have been much better if the hon Members had
gven their Notes of Dissent i Hindi In that
case there would have been no problem (In-
terrupnions)  But they have given thewr Notes of
Dissent in English and they are demanding 1t in
Hmdi Why do they not give 1t 1n Hind1
(Interruptions)

[Transianon|

SHRI NITISH KUMAR (Barh) Sir Iam on
a pont of order My submussion 18 that as per
the procedure of the House, Hindh version as
well as English version of the Report should be
presented 1n the House at the same tme In this
particular case, the Hind: version 11 incomplete
{ would hike to know whether evidence 15 a part
of the Report itself ?If so, whythe Hind1 vermon
of the Report presented 1n the House 15 not
complete ? This 15 something serious. I would
not have rased the matter, but the Government
had fixed a time limt to see that a note of dis-
sent could be sent to the Select Commuttee by 4
O clock They have said that since the note of
cussent was given in English Hindi version of o
culd not be prepared (fnterruptions) My
submussion 1s that hardly matiers whether the
note of dissent was given 1n English or Hinds,
but evidence 18 certainly a part of the
Repont  (fmerrupnions) .As perthe rule Hindi
version and the Fnglish version both are 1o be
made available So 1t should be made clear if
both the verssons of the report are complete We
want you to give your ruling 1a thas regard We
would also like to know whether 1t 1s permiss-
ible under the rules

[English{
MR DEPUTY SPEAKER The Report

should contain the ewndence also If there u
some lacuna, 1t could be rectified

(Interruptions)
MR. DEPUTY SPEAKER Rule 304 says
“The repon of the Select Commitiee on a
Bill together with the minutes of dissent, if
any, shall be presented to the House by the
Chairman or in his absence by any member
of the Committos "

Now the Report will be clroulsted today
itaoll
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of the people (Amendmeny) Bl U&MMI:
(Unterruptions) SHRI MADAN LAL KHURANA:The
Mrslation] report cax aled be laid on tomorrow.
{English]

SHRI MADAN LAL KHURANA (South
Delhti) : Sir, I am on a point of order I would
like t0 know whether evidence is a part of the
Report or not 7 If not, why only the English ver-
sion of it has been presented in the House.
From the ruling of the hon. Deputy Spesker, it
oan be seen that the only the English version of
report is complete and the Hindi version of the
report has boen Jaid incomplete in apite of the
fact that presentation of an incomplete report is
not permissible under the rules

SHRI NITISH KIIMAR : Sir,I am on a point
of order. I would like to submit that we had not
opposed the presentation of the report.

You have given the ruling that the report into
be presented and that evidence is & part of it.
Howewer, the second part of the point of order [
have raised i that the Hindi and English ver-
sion of report must be prosented simultane-
ously. Only then, the repont will be tremed
& complete,

Mir. Deputy Speaker, Sir, my objection should
not be taken in a wrong sense. The question is
not as to what attitude a particular party adopts
with regard 10 the Bill. This will become clear
antomatically at the time of debate. Here, the
question is that of the procedure, the way the
Government intends to conduct the business of
the House. It is a matter of propriety. Therefore,
[ would like you to give your ruling in this
regard. The House cannot be run in this
manner.

{Engiish]
They cannot take the House for a ride.
Mransiation]

If at all there is any such rule under which
ons version of the report can be presented in the
House, that rule should be waived and in case,
there is rule to present both versions of the
report then i won't be allowed to happen in this
manner. We cannot bear with it. If the rule is
waived, we would not have any objection. but
the rule is there, it is something serious. [ have
#frong objection im this regard and I seck
your protaction.

SHRI SATYANARAYAN JATTYA (Upain):
Mr. Deputy Speaker, Sir, my submission is that
if the report is to bo presented, it must be
complete.

MR DEPUTY SPEAKER : In this case, you
feel that the English version has come but,
acconding o you, some of the Hind{ portion is
loft cut You say that the Hindi version is nat
complete. But, taking into consideration the fact
that we are hard pressad for time, the transiated
Hindi version will be circulated to the hon.
Members in the evening.

Awierruptions)
[Mrandation)

DR LAKSHMINARAYAN PANDEYA
(Mandsaur) : An incomplete report cannot be
tabled.

SHRI MADAN LAL KHURANA : As there
Is sesmsion tomorrow also, it can then be
tabled.

DR. LAXMINARAYAN PANDEYA : Friday
was fixed co the House was not sitting on
Satarday. But now the House will sit on Satur-
day also, so the report can be presonted
tomorrow.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS DEVE-
LOPMENT) (COL. RAM SINGH): Sir, you
have already given your ruling. In spite of your
ruling, they are getting very much agitated.

MR DEPUTY SPEAKER: I am reading
Rule 304 clearly. It says that:

“The report of the Select Committee on &
Bill. together with the minutes of dissent, if
any, shall be presented to the House by the
Chairman or in his absence by any member
of the Commiittee.”

The dissent note has come; the full text will be
translated into Hindi and it will be supplied
10 you in the evening. If there are any lacunae,
kindly guide them.

SHRI NITISH KUMAR: No, Sir.

MR DEPUTY SPEAKER: This & my
ruling. 1 hawve given the wiling and the &
final.
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Pransiagion] (nserruptions)

SHRI NITISH KUMAR Though you have
given your ruling, but you have not given ruting
on one partculsr point It has become clear
from your ruling that ewnidence and note of
dissent are part ol the report The second part of
my point of order 1 that the text of everything
should come here m both the languages Tt
siould ot be the practice that it would be
translsted and circulated later on If there 18
such rule, you should grve your raling on 1t This
is a question af prionity You are setting a wrong
tradition by conducting the Business of the
House like thus

[Engiish]

MR DEPUTY SPEAKER Shn Niush
Kumar #t is only the dissenting note and not the
endence

(Imterrupnions)

MR DEPUTY SPEAKER Section 304 1s

very clear If there 1 any lacuna, 1t can be
condoned

[Transianon]

SHRI NITISH KUMAR Note of dissent 1s
also a part of the report 'Will #t not be presented
here m both the languages? (Interruptions)

[Engtish]

MR DEPUTY SPEAKER Note of dusent 1s
a pan of the document

[Tranalanon]

SHRI NITISH KUMAR Do not give such
ruling which may have adverse effects We are
not arguing with you We are only presenting
our views before you You should consider 1t
md sec ..  (Interrupnons)

You sa1d that #t would be circulated later on
‘We have objections about their style of working
They should express regret for this discrepancy
If you gove such a ruling ot may have adverse
affects mn fawre

MR. DEPUTY SPEKER This will not
happen 1n future

{Interruptions)

SHRI MITISH XUMAR You should ask the
Government 10 express regret for this dascre-
pancy

DR LAXMINARAYAN PANDEYA Please
ask them 10 express regret, otherwise the House
will not run like thus, (Fuerrupnons)

[English]

MR DEPUTY SPEAKER Government has
taken note of

SHRI NITISH KUMAR No Sir They
should stand up, admut the lapse and express
regret Mumumum this should be done

MR DEPUTY SPEAKER Government has
taken note of it and next time both the Hindi
version as well as the English vermson will be
mpplied to you well in time.

SHRI NITISH KUMAR 'We are thankful to
you, but the Government must express regret
for this discrepancy The people of this country
must know how they are governing the affaurs of
this country in the Parhament They must
cxpress regret . . {Interruptions)

SHRI VIDYACHARAN SHUKLA I would
like to submit to you that we always take care to
supply all the papers 10 the House m both the
official lsnguages Hindi and Englsh But
sometimes you have seen that it happens that
one of the tranalations 18 not available and the
House 1 indulgent about 1t and they have
allowed the Secretanat to do the translation and
supplyu We wall take care to see that there 1s no
ducrepancy m the translation and the trans-
lation will be made available to the hon
Members a2 quickly as possible, on the basis of
that you have already grven a ruling and we
sccepl it completely (Interruptions).

[Translanon)

SHRI MADAN LAL KHURANA He
should express regret and we will accept 1t
Otherwise we will not lst the House mun
tomoTrow {Interrupnions)

[English]

MR DEPUTY SPEAKER The House will
now take up the leguslative business, the Con-
sumer Protecthon (Amendment) Bill Shr
Chaudhary

{Inserrupnons)

MR DEPUTY SPEAKER The Govern-
ment has made ft very clear Shri Hossan
will speak.



SHRI OSCAR FERNANDES (Udipi): §ir, 1
am on a point of ender, I would like to know
whether the Oppoaition can do this when the
Chairhas given & ruling; and whether what they
are doing is right. The ruling given by the Chair
i final.

{Transiation]

SHRI LAL K. ADVANI (Gandhinagar) : Shri
Nitish Kumar has given a suggestion. Anyone
can tell the Government sbout its discrepancy
and he should express regret and say that this
will not happen in tuture. The matter would
have ended here. 1 do not want to go into details,
but I know as to why this discrepancy is
there,

SHRI VIDYACHARAN SHUKLA: It was
not clear to me in this noise what you people
want. The Deputy Speaker gave the ruling.....

SHRI LAL K ADVANI: He had not
given,

+ SHRI VIDYACHARAN SHUKLA : He had
given and had called Shri Rao to speak. [ have
no hesiiation in expressing regret about the fact
that Hindi version could not be provided.

BILL AS PASSED BY RAJYA SABHA

(English]

VADDE (Vijsyawada): Mr. Deputy Speaker,
Sir, I rise to mppont the Consumer Protection
(Amendment) Bill, 1993,

- brought forward by the Government. They are
- suggesed by the working group to overcome
some of the deficisncies and lacunae that have
* . been observed in its functioning during the last

" six years. We hope that the Government will

. bring forward, in the near future, some other
" .amendments that were suggested by the work-

m«rnmnummn""
weicome the amendments io sectipn 2 relmting

' definitions whersby the emendmest has

mnwuaﬁqmﬂnj
who is having the ssme inferest, to make g com-
plaint w0 the District Forum or the State Cosn-
mission, In Section 6 the wond ‘services’ has -
bean added 10 the word ‘food’. Section 1818
sbout composition of District Farum, section 16
is about composition of the State Commission
and section 20 is about the composition of the
National Commission. I feel that amendments
to soctions 10, 16 and 20 will improve the
credibility of these Commissions in the eyes of
the public because certain minimum norms
have been fixed

‘You have also announced the selection com-
mittees. The selection committees have to seloct
non-official members. That is a good thing you
have done.

In sections 11, 17 and 21, the juriadiction of
the District Forum has been enhanced from Rs.
1.lakh to Ra. § lakh, that of the State Commis-
sion from Rs. 10 lakh to Rs. 20 lakh and that of
the National Commission it is above Rs. 20
lakh. It is also a very welcome step because dur-
ing the last seven years, the escalation in the
coat of commodities has enhanced. You have
done a right thing. We welcome all these
measures.

Amendment to section 2 is also very
necessary. This relates to trade practices. Many
8 time, several shop-owners or business [irms
are compelling the consumer to purchase some
other item also in addition to the item which he
is selling. The consumer is burdensd addi-
tionally for purchasing those items.

Insertion of clause § is also very much

necessary regarding hazardous jtems which are
dangerous to life.

There is clause (1) which will enable the self-
employed people to seek redressal in respect of
welcome section 26 becanse that will take care
of mischiefmongers who just file a complaint.
That is also a good thing. Only. persons who..
heve a genuine grouse orwhohave been put to &
ioss will make a complaint. We spprociate
that. :

mumlﬂﬂdm\m mhn m
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